9 Re. Deaths at
Narwana, (Haryana) .
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PROF. P.J. KURIEN (Mave-
likara) : Sir, the Judicial Magi-
strate has sa’d that the arrest of
Shri Y. B. Chavan is illegal..
(lnlermplions)

MR. SPEA]\ER Not allowed.
(I ntermplwm) s
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MR. SPEAKER : That has
alrecady becn done. Please sit down.
Nothing is on record.

(Interruptions)**

SHRI G. M. BANATWALLA
(Punnani) : Sir, the hon. Deputy-
Minister for Railways denied about
the s rike of yardsmen in Bombay
Central having taken place on the
14th of November. The strike did
take placc and the answer given to
my Unstarred question was wron,
I gave a notice on this under Ru c
222,

MR, SPEAKFR : I will look
into the matter.

SHRI G. M. BANATWALLA :
If not today, please allow m= to-
morrow to raisc the matter.

MR. SPEAKER
give me thc notice.

¢ You please
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MPL. §Pf:‘.;\KEli : N(;t allowed.

(Interruptions)* *
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RE. -\RREST OF MEMBER—contd.

SHRI BAPUSAHEB PARU-
LEKAR  (Rainygiri) The
duestion  which 1 would liké to

pose is that the hon. Member has
been  illegally arrested....

( Interrupté&’n})

. MR. SPEAKER :.You plcasc
read rule 229 and thcn you know. .

(Interruptions)

SHRI R. K. MHALGI (Thane):
Sir, you are the protector o. every
Member of this Home. Mr. Y. B.
Chavan was illegally arrested and
that has been made clear. Now will

you please enquire into the matter?

MR.SPEAKER: You Please read
rule 229.

(Interruptions)

$*Not recorded.
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PROF. MADHU DANDAVATE:
Sir, in the past when any illegalijty
was involved in the arrest of a Mem-
ber, you allowed the Member......

(Interruptions)
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PROF. MADHU DANDAVATE:

He willnot give it. We willnotrequ-
est a man of his stature to give a
statement.

(Interruptions)

SHRIMATI PRAMILA DANDA-
VATE: He should request Mr. Cha-
van to make a statement...... (In-
terruptions)

PROF. MADHU DANDAVATE:
Why not you accept the contention
of my wife ?

MR. SEEAKER: "You are all
hon. Members. ..... (Interruptions)

SHRI K.P, UNNIKRISHNAN:
You cannot abdicate your responsibi-
lity as the custodian of the rights of
Members.

MR. SPEAKER: I shall try to
abide by the rules, whatever rules
are there.

SHRI BAPUSAHEB PARULE-
KAR: I amon a point oforder under
rule 229. With gr-at respect, I want
to submit; you referred to 229 and
that does not apply to the facts
which I narrated.

You said 229;that is gagging us.

MR. SPEAKER: You arcwel-
come to discuss it with me.

SHRI BAPUSAHEB PARULE-
KAR: I would read rule 229. When
a Member is arrested on a criminal
charge or for criminal offence or is
sentenced to imprisonment by a
cour: or is detained...... that shall
be intimated. My point is that the

EAPCId wrews AN

arrest is illegal; that is what has been
said over the radio. Are we no
going toreply upon it. The magistrate
has held that order illegal. It is
wrongful confinement by the Mahara-
shtra police; it is beyond 229.

MR. SPEAKER: If the hon.
Member writes to me about this
thing, I will find out
(Interruptions)

............
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MR. SPEAKER : I will look into it.
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